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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

WEDNESDAY, THE SIXTEENTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO:32245 0F 2016

Between

AND

1. S. Purnachandra Rao' S/o. Sunkara Subba Rao Aged^41 yPals,l--Occ
' air"in"r. Rio. i.xo. r-r'_o+s, Gandhi Nagar, Musheerabad, secunderabad.

2. Sunkara sudhkar, s/o. sunkara subba Rao Aged 40 years, occ Business- 
Rd. il.N". l-i-o?5, crnoni Nagar, Musheerabaii, secunderabad'

3. Sunkara Subba Rao, S/o. Sunkara Kammaiaha Aged. 62 yt?t'--g-c"
" ft;ilii;r" R/"-. n.rlo. i-i-o+S, Gandhi Nagar' Musheerabad' secunderabad'

4. Sunkara Aruna Kumari, Wo. Sunkara Subba Rao.Aged 59 years' Occ House

wife R/o. H. No. 1 - 1 -6a5, Galio-ti'liili,, r"t"r'eerabat, Secuhderabad

5. Sunkara Lakshmi Prasanna, Wo Sunkara Puma Chander Rao Aged 38" ;;;; ili-or." *ir"-iil;. i.i"l-; r-i-o+s, Gandhi Nasar' Musheerabad'

Secunderabad.

6. Sunkara Sravana Jyothi, Wo. Sunkara Sudhakar.Aoed 32 vears' Occ House

wife R/o. H. No. 1 -1 -6as,'i"i,otiii"ilii rvruineeraoa?' secuhderabad'

7. Kooanti Ramesh Babu, S/o. Koganti Venkataratnam Aged about 46 years'
' i);:""id..l;l;tt'.il 

"R7; "Hltro."'i-i-o+5, -Gindhi Nisar' Musheerabad'

Secunderabad.

8. Koqanti Praveena, wo. K.Venkataratnam Aged about 39 years,.occ House
" ;',fE R6.'i:N;. j]i-il5; cinonl rliga', Mush-eerabad' secunderabad'

.....PETITIONERS

1. State Of Telanqana, Rep.by its, Chief Secretary' Secretariat Buildings'

Telangana Secietariat, Hyderabad'

2. State of Telangana, Rep.by its Principal Secretary to Government Revenue' 5;;i;;'i;;;i;'s""it"iariui a',lltoingl r"i'nguna se6retariat' Hvderabad'

3. State of Telangana, Represented by its Principal Secretary to Government

tndustries and Commer#il;;il6ri S.Crettriat Buildin{s, Hyderabad.



4. The chief commissioner of Land Administration, Government of reranoana
Bhoomi Bhavan, Nampally Station Road, UyOeriOaO. 

-

5. The Commilsioner, Rehabilitation ad Resetflement, Government of
Telangana, Buddha Bhavan, Secunderabad.

6. The District collector & chairperson, District Lever Land procurement
Committee Medak District, Singa Reddy.

7. The Joint collector and District Rehabiritation and, Resettlment Authority
Medak District, Sanga Reddy

8. The Revenue Divisional Officer, Sangareddy Division.

9. The Tahsildar, Jharasangam Mandal Jharasangam, Medak District.

1 0. Tela.nga na State lndustriar rnfrastructure corporation, (TS [c). Reoresented bvits Vice-Cha i rpe rson a nd Ma nag ing oirecotr,' eiihe; id; h g. 
-til;;;;;.""" ",

.....RESPONDENTS

Petition Under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ of mandamus or any other appropriate writ or order or
direction

(a) Declaring the "Terangana state poricy for acquisition of rand through
agreement under the Right to Fair compensation and rransparency in Land
Acquisition Rehabilitation and Resetflement Act, 2013,' issued as annexture to
G.o.Ms. No. 75, dated 05-06-2015 and G.o.Ms.No. 123 dated 30-07-20.15 arong
with its amendment in G.o.Ms.No. 190 dated 7-10-2o1s and G.o.Ms.No. 214
daled 28-11-2015 issued by the 2nd respondent as urtra vires the Right to Fair
compensation and rransparency in Land Acquisition, Rehabilitation and
Resettlement Act, 201 3 ( Act 30/2013) and quash the same and

(b) declare the action of the respondents in not issuing any notifications U/s. 1 1(i)
and 19 of the Act and not foilowing the procedure estabrished under ,,rhe Right to
Fair compensation and rransparency in Land Acquisition, Rehabiritation and
Resettlement Act, 2013 ( Act 30/2013)" as arbitrary, iilegar and consequenfly
direct the

acquisition

provisions

respondents not to resort to any negotiations process or forcible
and further direct the respondents to follow and implement the
of "The Right to Fair Compensation and Transparency in Land

Acquisition, Rehabilitation and Resetilement Act, 2013 ( Act 3Ot2O13).,

l
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Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend " Telangana State Policy for Acquisition of Land through agreement

under the Right to Fair Compensation and Transparency in Land Acquisition

Rehabilitation and Resettlement Act, 2013" issued under G.O.Ms.No.75, dated

5.6.2015 and G.O.Ms.No.123 dated 30.07.2015 along with its amendments in

G.O.Ms.No.'190 dated 7.1O.2015 and G.O.Ms.No.214 dated 28.11.2015 issued

by the 2nd respondent pending disposal of the writ petition.

Counsel for the Petitioners : SRI PRABHAKAR PERI

Counsel for the Respondent Nos.l to 9 : SRI IMRAN KHAN, ADDL ADVOCATE
GENERAL

Counsel for the Respondent No.10 : SRI L.PRABHAKAR REDDY

The Court made the following ORDER

t



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO.32245 oF 2016

ORDER: (per tlte Hon,bte Si Justice J.Sreeniuas Rao)

This writ petition is hled for the following relief:

"For the reasons stated in the accompanying aJhdavit thepetitioners herein prays that this Honble Cou.i -iy be pteasedto issue a writ of mandamus or any other approp"riate writ ororder or direction

a) Declaring the ,.Telangana State policy for acquisition of landthrough agreement under the nighi to Faii Compensationald Trarsparency in Land Acquisition Rehabilitatron andResettlement Act, 2013" iisued as annexure toG.O.Ms.No.75, dated 05.06.2O15 and G.O.Ms.No.123 dated30.07.2015 along with its amendment in G.O.Ms.No.190dated 7.10.2015 and G.O.Ms.No.2t4 dated 28. 11.2015
issued by the 2"a respondent as ultra vires the .Right to FairCompensation and Transparency in Lald Acquisition,
Rehabilitatron and Resettlement Act, 2013 (Act ZO lZOt:l1;and quash the same and

b) Declare the action of tl-re respond.ents in not issuing anynotihcations u/S. 11 (i) & f 9 of the Act and not following thlprocedure established under "The Right to FairCompensation and Transparency in LanI Acquisition,
Rehabilitation and Resettlement A;t, 20 t3 (Act 3O/2b 13)" asarbitrary, illegal and consequently direct the respondents notto resort to any negoliations process or forcible acquisitionand further direct the respondents to follow and implementthe provisions of .The Right to Fair Compensation andTransparency in Land Acquisition, RehaLilitation ardResettlemenr Act, 2013 (Ad 3b /2013); and pass such other
order or orders in the interest ofjustice."

2. Heard Sri peri prabhakar, learned counsel for the petitioners,

Sri Imran Khan, learned Additional Advocate General appearing on

behalf of respondent Nos.1 to 9 and Sri L.prabhakar Reddy, le,arned
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Standing Counsel for Telangana State Industrial lnfrastructure

Corporation-respondent No. 1 0.

3. Learned counsel for the petitioners submits that the petitioners

are residents of Hadnoor Village, Nyalkal Mandal, Medak District

apart from being ordinary iesidents of Hyderabad and all of them are

holding agricultural land in Hadnoor Village. Respondents authorities

without initiating any Iand acquisition proceedings as per the Right to

Fair Compensation and Transparency in Land Acquisition

Rehabilitation and Resettlement Act, 2O13 ( Act No.3O of 2Ol3l are

trying to forcible acquisition of the petitioners' land under the

Telangana State Government policy for acquisition of lands through

agreement under the said Act and respondent No'2 issued as

annexure to G.O.Ms.No.75, Revenue (JA & LA) Department, dated

05.06.2015, G.O.Ms.No.123 Revenue (JA & LA) Department, dated

30.07.2015 along with its amendment in G.O.Ms'No 190 Revenue (JA

& LA) Department, dated 07.10.2015 and G.O.Ms'No'214 Revenue (JA

& LA) Department, dated 2a.ll.2ol5 and the same are contrary to

the provisions of the Act No.30 of 2013.

4. karned Additional Advocate General submits that the

respondents will follow the provisions of Act No.3O of 2O 13 only'

5. Having considered the rival submissions made by the respective

parties and after perusal of the material available on record, it reveals
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that respondent No.g filed counter affidavit wherein it is specifically
stated that initially the respondents proposed to acquire the land of
the petitioners and others as per G.o.Ms.No. r23 for establishment of
National Investment and Manufacturing Zone, subsequentlS, in view of
the orders passed by this Court in Writ petition No.2SO36 of 2016,
they had withdrawn the proposed acquisition under G.o.Ms.No.123
and decided to acquire the land of the petitioners as well as others for
the purpose of the said project only under the provisions of Act No.3o
of 2O 13

6. In view of the averments made in the counter affidavit filed by
the respondent No.B in para Nos.4,6 and g as well as the submission
made by the learned Additional Advocate General, the grievance of the
petitioners is resolved

7 Accordingly, the Writ petition is closed. No order as to costs.

As a sequel, pending miscellaneous applications, if any, shall

To

stand closed

SD/- A. SRINIVASA REDDY
AssrsrANl
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SECTION OFFICER

1. Two CC's to Advocate General, High Court for the State of Telangana at
Hyderabad. (OUT)

2. One CC to SRI PRABHAKAR PERI, Advocate [OPUC]
3. One CC to SRI L.PRABHAKAR REDDY, Advocate [OPUC]
4. Two CD Copies
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HIGH COURT

DATED:1611012024

ORDER

WP.No.32245 ot 2016

CLOSING THE W.P
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WITHOUT COSTS.
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